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( FORM -E o
\ Form of supply of information o the applicant

{Rule 4 (iv)]

No. HC.XXXV —4/2018/ 220/ RT1
Dated 9" November, 2018
Frora @ S Dhrupad Kashyap Das
keyistrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To Shry Narayan Saikia
wWard No. 6, Nakari,
John F School Campus,
North Lakhimpur, Assam - 787001

Oph: fnformation under RTIAct, 2005.
-l (1) rour KT application dated 20/08/2018 (Reyd. ID No. 211/2018 did, 12/10/2018)
(iDL ellerNo, 101 207/2017-ESTT - JUDI-Judicial/26 dated 0%/ 1072018 of the SP1O
Cam LR & Joind Secietary to the Govt. of Assam, Judidial Departinent, Dispur
Guwahaty,
WY,

With reference to the above, the available information pertaining 1o your guery,
o provided herein below:

Pephy to query No.2 @ Nuinber of job created by the Govt. of Assam in lower judiciary

aret for the Gauhati High Court during 2016 to 2018, recruitment process of which is canductord by
the Gauhat High Court:

supporting staff in Assam during the period from 2014 to 2018

| Posts of ]udxrlal ufﬁwm Posts ¢ of -s_(ﬂapwo'rting staff Total

: 8 94 o2

i

Yaours {aithfuly,
,",/

SR
R_gbt@_ﬁﬁdmhjl) & PIO
Gauhati High Coutt, Guwahati,

fy el
o o NESON-0472018) 2 70 271 2 __/RTdated 69'% 1dg yoe g“ 2818
v g

1. The SPIO-Cum-Joint LR, &t Secretary to the Govt. of Assam, Judicial Department, Dispur,

Guwahati 781006, for information. This is in response to his letter No. 1DJ 207/201 /-
CSTT JUDI-Judicial/26 dated 05/10/2018

\‘L

Registrar {Jun&al) & PIO

Gauhati High Court, Guwahati

RCTNIAAS LR
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j FORM - E

fh‘:/ Form of supply of information to the applicant
[Rule 4 (iv)]

No. HC.XXXV —~()4/2018/Z‘_x (G P
Dated 3'Y November, 2018
Fremn o Sri Dhrupad Kashyap Das
Registrar (Judicial) & P1O
Gauhati High Court
Guwahati-781001

To o SriGajanan Dajiba Jambhulkar
Plot No. 2, Madhu Kalp, Near Punjab National Bank,
Mankapur Ring Road Square,
Nagpur-30

“adr Information under RTL Act.

Eef o Your RTI Application dated 31/07/2018, Regd. Vide 1D No. 199/2018
dated 25/09/2018 and  Letter No. 15011/96/2016-Jus (AU)-294 dated 10/09/2018
of the Section Officer & CAPIO, Ministry of Law & Justice {(Departinent of Justice),
Governinent of India.

1:“ -
i,

With reference Lo the above, the available information pertaining to your quety, is provided
hoerein below:

Reply_to_guery No. 1 to 11: Information not related to Gauhati High Cowt. Moreover,
CAPIQ, Ministry of Law & Justice (Departiment of Justice), Government of India, forwarded the
queties to respective department/ministry for providing the relevant information.

Replv to query No. 12 : The information related to the Supreme Court of India.

Peply to query No. 13 : Total number of Judges of the Gauhati High Courl and theit sogio
1elicione background

Mo, of udges | General ' s | T -f’;r»)fiaidfjé background )
17 ‘ 14 3 Separate data on religious hackground
Irospect of Honble Judges, not  ben

i i maintained, same coudd not be provided, !

?
i
|
|
|

l
|
i

Reply Lo query No. 14 to 20: Information not related to Gauhati High Court Moreover,
st Minbbry of Law & Justice (Department of Justice),Government. of India, forwarded the
querics to respective Public Information Officer for providing the relevant information.

Yours faithfully, |
. /\“‘@ !
«:){ ,?j o
Registrar ¢Judicial) & PIO
Gauhati High Court, Guwahats,

WAUTia | 3
Lo ed )

e ':‘\‘s P



v FORM - E e .
[\// / Form of supply of information to the applicant )/
“\_/3 [Rule 4 (iv)]
No. HC. XXXV —04/2018/2 €% | RT]

Dated 3" Navember, 2018

From @ Sei Dhrupad Kashyap Das

Registrar (Judicial) & P10
Gauhati High Court
Guwahati-781001

Teo o Sri Mohan Lal

Hou=e No. 38, Block - G
Sultan Puri
Delhi — 110086

Sub o Information under RTT Act.

Pof o Your RTI Application dated 31/07/2018, Regd. Vide ID No. 203/2018

dated 03/10/2018 and  Lelter No. 15011/96/2016-Jus (AU) dated 18/09/2018
of the Section Officer & CAPIO, Ministry of Law & Justice (Department of Justice),
Government of India.

with ieference to the above, the availabie information pertaining Lo your query, is provided
hetern below, :

Reply o query No. 1 The information relates to the Government.

Reply tu guery Mo, 2 : The recruitment policy of state judicial service in Assam is governed
Leg the Assam Judidial Service Rules, 2003 (as amended up to date) , The said Pules is avalable in
oo al pibiic domain  like,  biltp:/aassam.gov.in  (you  may  follow  the  link
arpc/aaasam.govn/pdf/A)S: Service-Rules-2003.pdf ).

Reply to duery No. 3 ; Number of approved post Judges  in Gauhati High Court and the
Cubaerdinate Judiciary of Assam ¢

o Sanctioned strength?“\vl‘\“fd}king s_t-rén“gﬁh’w v&ém"‘,{ ,
Chuhatl figh Court Judges | 2 LT T
| Lower Judiciary of Assam | a1 [ Te7 1
| Grade-1 - District Judge,
i Addl, Listrict Judge, ot !
!‘“-mdr.‘x - CIM, Civil Judge, | {
, Asth, boession Judge, ete, 120 109
Ccrade-IT DM, IMFC, 199 144 -
| T hinsiff, et | :

Peply to gquery No, 4 & 5 Al recruitment advertisement are uploaded in official portal of

e nan {ollasy the Imke biipiz/ghcontine.gov,in/notice htmil ) .
Yours faithfuﬂx,
S
Registrar ( ua?cia*) & PIC
Gauhati High Court, Guwahati.

LA L,
el !
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FORM - E

Form nf supply of information to the applirant

[Rule 4 (iv)]

i Lirupad Kashyap Das
Registrar (Judicial) & PIO
Gaubati High Cowrt
Guwrahiati- 781001

S Manoj Jhg,

Fial Mo. 201, Sainadh Castle,

Duvvada Station Road,
Furmanepallem, Maharashtra - 530046,

Information under PTE Aol

No. HOLXXXY 01720187704 JRTT
Dated 3 November, 2018

st T Auplic 2ben dated 10/08/2018, Registored Vide 1D Neo 200/2018 dated
e a0 and better No, 15011/96/2016- Jus (ALD dated 18/00/2018 of the
Lot Offices 2CCAPTO, Mty of Daw £ nstice (Department of Justice), Gouernment

{ ‘H:H,‘,

e

At refrtence Lo the above, the information as requezted by

’
4

votu, 1

Peply to guery - Cases against Members of Parliament from Assam,
pending before the Gauhati High Cowrt

Mame of the MP
clant. Siemita Deb
For Hira Lararda w0 Noba Satanio

¢ i Pajen Gohain

Crat Padorudding Admal

-
|

£ .
Registrar (Judicial) & Pio
Gauhati High Court, Guwahati,

el

Efr)ﬁ%mv_lemiy

Silchar ;

Kukrajhés

Magaon

[arpe

3 ;

Yours faithfu!lg;

n,{u

, RS
,\\{” o

EaR

provided herom
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Form of supply of information to the applicant

[Rule 4 (iv)]

No. HC.XXXV —03/2018/ 2457 / RTI
Dated ﬁ 14 November, 2018
From : Sri Dhrupad Kashyap Das
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To : Sri Hari Nath Paul
Senior P.S. to Hon'ble Judge,
Gauhati High Court,
Guwahati - 781001

Sub: Information under RTT Act.

Ref: Your RTI application dated 04/10/2018.
(Regd. Vide ID No. 205/2018 dated 04/10/20185)

Sir, .
With reference to the above, the information pertaining to your query,
is provided herein below:

Reply to query No. (i): The representation dated 06/12/2017 has been
placed before the Hon'ble Commitiee dealing with all the matters relating to
Officers and Staff of the Principal Seat and Qutlying Benches of the Gauhati High
Court. The date regarding the meeting on the aforesaid matter is yet to be fixed.

Reply to query No. (ii): There is no response filed against the
aforementioned representation.

Yours faithfully,

e
o

Registrar/(Judicial) & PIO

oK P
ol



de

FORM ‘E’
Form of supply of information to the applicant
[Rule 4 (iv)]

No. HC.XXXV ~03/2018/ X6 8/ RTI

Dated 81 November, 2018
From : Sri Dhrupad Kashyap Das
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To 1 Sri Mukut Sharma
P.S. to Hon’ble Judge,
Gauhati High Court,
Guwahati - 781001

Sub: Information under RTI Act.

Ref: Your RTI application dated 04/10/2018.
(Regd. Vide ID No. 204/2018 dated 04/10/2018 )

Sir, .
With reference to the above, the information pertaining to your query,
is provided herein below:

Reply to guery No. (i): Order(s) / notification etc. fixing the duty hours
including the nature of work and responsibility of Sr.Private Secretary, Private
Secretary and Sr. Personal Assistant in the Principal Seat of the Gauhati High
Court, not belng available, the copy of the same could not be provided.

Yours faithfully,

,{
e
Registrar (Judicial) & PIO

,(W"J\ \q}:\%

)) \\A




FORM 'E’
Form of supply of information to the applicant
[Rufe 4 (iv)]

No. HC.XXXV -03/2018/ = € 7/ v
Dated‘fg b November, 2018
Fram @ 5 Dhrupad Kashyap Das
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

Ioy : 5ri Biplab Chakraborty
Private Secretary to Hon'ble Judge.
Gaubhati High Court,
Guwahati - 781001.

Sule Information under RTI Act.

Ref: Your RTT application dated 04/10/2018.
(Rrgd. Vide 1D No. 206/2018 dated 04/10/2018)
ir,

With reference to the above, the information pettaining to your ruety,
is provided herein below:

Peply lo_guery No. (i); Ratio for promotion of Assistanl Reqistrar,
Deputy Registiar and Jt. Registrar amongst the three different streams of
enerat/Ministerial, Stenographer and Judicial officer is as follows :

e it e e e e

r Post Sanctioned Post ! Post Post earmarked
| stiength earmarked ! earmarked for Judicial

: for Ministerial for Officers
staff ! Stenographer

R 1 stream

it Registrar |7 ]2 SO 4

| Deputy Registrar | 13 |7 | K

| Asistant Registrar | 11 o _ﬁi‘3____ Nl

Reply_to_guery No. (ii); The available copy of order(s)/notifications
regarding the ratio of promotion in the cadre of Assistanl Registrar, Deputy
Registrar and Jt. Registiar as 1equested, is enclosed (12 sheats).

Yours faithfully,
A A\
Endo : as stated. ’b\\\‘
Redistiar (Judicial) & PIO



Cﬁ'}c,

FORM - E
Form of supply of information to the applicant
[Rule 4 (iv)]

No. HCOOXV ~01/2018/ 232/ RT1
Dated 9™ November, 2018
From : 5ri Dhrupad Kashyap Das
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To : Dr. Milan Dass
502 Jyothi Ambience,
Srintvasa Nagar, ECIL Post,
Hyderabad - 500062

Subv: Information under RTI Act.

Ref : Your RTI Application dated 01/10/2018, Regd. Vide 1D No. 210/2018
dated 10/10/2018.

i,

With reference to the above, the available information pertaining to your guery is
movided herein below :

Reply to guery No,1 : After searching the case record of WA-224/2016 and WA-
227/2016 (WP 204/2016 as referred in your application is an incorrect citation), following
contact details is found against the name of four advocates, including Mi. 1.H. Saikia, in
Caveal No. 1904/2015 (connected to WA 227/2016) :

i Name and address of the advocate | Contact number
appearing for the Caveator _
Mr. 1.H. Saikia, Ms. Kanungoe,

Mr. K. Kalita, Mr. Saidul Alam Bin
khair, Advecates, Gauhati  High | Ph-9864093855, 9706568285 (M)
Court,

Yours faithfully;
-8
- . '\\‘
Registrar é(l(fi‘bal) & P1O
Gauhati High Court, Guwahati.
ﬂ"//\j 5 ,"}‘
c’iﬁ '\\\‘\’ 2

aFh
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LS cf};t R s
FORM - E j

Form of supply of information to the applicant

[Rule 4 (iv)]

i
1
i
)
:

No. HC. XXXV ~04/2018/ 273/ R1]
Dated 17th November, 2018
Footn s Ol Dhiopad Kashyap Das !
Pogistiar (Judicial) & PIO
Gatthati High Court
Giivwahati-761001

i ble, Amanda Chakravarti
Oposite Chaya Hospital,
QMR Loayout, Banaswadi
Bengaluru- 560043,

Sibe s Information under RTT Act.

N 'muz P Application dated 14/08/2018, Regislerad Vide T No, 20272076 bl
SO/ 208 and Letter No. 15011/96/2( M(v-lus(l\l)) dated 18/09/2011 ‘Uf thie

" ‘iu a Uficer SUAPIO, Ministry of Law & Justice (Depatiment of hrhrr) Goversunent

of Trwia, .

P owtan,

Wwith tofercie 1o the above, the available information pertaining to your quety, i3
vrosded hierelny beluw e

Poply Lo guaty No.d: The information relates to the Government,

Poply Looguery Mu.2 @ The number of Bail Applicotion received duing they year SO0 o
0/ b gieen below:

Do Tnstitut 0{1 | Dispused
pootn Gonh 6077 f
Lot 70 6H05 ;
Rt 0120 om0
IRy asy o las7i
RIE w o leare
Lo bl w92
ute s 432
S A 7

v v sepaiate data on rejection of bail applications not being maintaited, thal
et 1 e Infarraation could not be provided.

Popk looquery He2 ond. 3 0 Separate data on reasons for aejortion of hail
epli atien ot being maintained, the information could not be provided.

f\;‘ Yuus f&ilhiu!ii/,
A \ Y
t o LU AN
s 14 v
o Registrar Humu.x') & PO

Gauhati tidi ¢ Aurl Guwoahoth
}, »,"'i,, r\l\ ‘



FORM - E -
Form of supply of information to the applicant
[Rule - (iv}]
No. HCXXXV -04/2018/ 2 14y f RTY
Dated (! Y"November, 2018
Fromt s Qi Dhrupad Kashyap Das
Regislrar (Judicial) & PIO
Gauhati High Court
Guwahali-781001

To ¢ Sri Parth Patel
13, Snehdip, Gajanan Society,
Kharva Road,
Dhrol, Gujarat - 361210.

Sub o Information under RTT Act.

Ref - Your RTT Application dated 13/08/2018, Registered Vide 1D No. 185472018 dated
LA00/2018 and Letter Mo, 15011/90/2016-Jus(AU) dated 23/09/2018 of the
Dectien Officer &CAPTO, Ministry of Law & Justice (Department of Justicn), Governmend
u$ Inedia,
i P
With reference to the above, the available information pertaining o your guety, -
piovided herein below
Feply to query No, 1 The information refates ta Supreme Conrt of Indea,
Ponly Lo querly N;g.j’, o The number of ponding cates in the Gauhati High ot
5on 31/10/2018 .

i L i Prii upal at*di ' }\o_hlmd Bench E;Ai;:wai Boneh | tanagar Beneh | !ul 1! !
[Civil ] 25045 376 1 310 e | e
’ Criminal ‘ o ‘»d"l o 3 ‘4{3 ] ’W ”)"” '
| Total_ 1 30870 | art 355 } JRO7
i i

o _N.B Exrludlng M(/I /\ /B.A.

Feply fo guery. No.3 @ Ad wise separale data on pending eases (IPC, QL0 ) ele)) nul
o b mmintaioss |, the information could not be provided.

N f‘;)f‘ {o _Juery | No.4 @ Vacancy position of Judge’ :

: ) HdHfuﬂ! Hluh G)uxf o I )uhorrimale Judunq in Aces i ]

I 87 |

Feoby to gquyony NOb 0 The guery being incompn SO Ay, The infonaation coutd 1ot he
provided,

Peply 1o guery NG and 70 Act wise sepmale data not being maimtained, the inforniation
conld pet Le provided,

Poply oo query No8 0 Number of cases under the Megoliable Instument, Art pendivg
belose the TSabordinate Counrts of Ausam as on /0972018 is 15864,

| Yours faithially,
Vi ) \
G RY
Lo ’-",f o0
! } ‘)(.(;;' t!n”' \, }”'“f I ‘!\ ‘O H:f

Gauhati Hign Cewt, Guwabinth
PRASREIRIER )23

( ,;3" 8
%&}3\’”
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FORM °E’ -
Form of supply of information to the applicant
[Rule 4 (iv)] B
No. HC.XXXV -02/2018/ 2.}/ RT1
Dated | '{‘l}‘ November, 2018
Sri Dhirupad Kashyap Das
Registrar (Judicial) & P10
Gauhati High Court.

Sri Privadarshi Pratyush
Clo A S. Jha
H/O BO N Jha (Rtd. ADM)
Iebind Raman Clinic, Balbhadrapur,
Laheriasarai, Darbhanga, Bihar - 846001

information under RTT Act.

Your RTI application dated 22/09/2018
{Reyd. 1D Nu. 208/2018 dated 05/10/2018)

With reference to the above, the information pertaining Lo your queries ae

providaod herein below

Poaply to quary No, 1@ The copy of evaliated shorthand transcription sheets and

the dibated passage for both the examination is endlosed.

Paply to_query No, 2 @ There was no marking pattern as such fot the evaluation

of thodhand lransaiplion for the said examination, hence, the information could not b

orovided,

Livdor 2o

statud (18 sheots)

Yours faithfully,

x// \‘(
\()T ) 4\',;\\;\\\
Registrar (ddicial) & PIO
Gauhati High Court, Guwahali,

¢

dye N
o u

T
AN

//«, /
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AV i h .
FORM-D K‘)L )/L ‘ ’ré% co
Rejection Order e S
[Rule 4 (iii}] .
No, HOXXXV-01/2018/7 070 /1)
Dated 17" Noversber, 2018

brom: i Dhrupad Kashyap Das
Registrar (Judicial) &PIO
Gauhati High Court,
tupvahiati -~ /81 001

b i Uiddh Vidya, Advocate.
207, Bhoomi Mall, Palm Beadh Road,
Soctor 15, CBL Belapur,
[esd Mumbal 40061

by sepiy under KT Act, 2005,

i Toun BT application dated  15/10/2018 Reyicterod vide, 1 Mo, 21 04
dated 30/10/2018

With reforence o the above, this is to inform you that the tequisite fee of
Footale paid through 1RO, ought to have heen paid in fovour of ‘Regintiar Geneal,
Cowihati High Conrl’, payalile at Gnwahat, instead of "the Public Tnformation c¥fic

Hence, yowr application is rejocted for not complying veith i2ule O of the
1

cady g Bty Coset (Right to Infermatmon) Rabes, 2008, The 100 o cnedo ol anth

copoy el ation, ooretamoed herowith,
ot ey 1o submdl your apphealion recilying the deficionoy.

0 eppeat agamst the above order, if prefeired, may be node #clepo the
dreeon venea O Appadinte Aathority, Goubioth Higly o, Gupabaaty Svioig
aneer Lochton 1 of the Right W Information Act, 2005 and as per provisie of Puly

~f the Cowhistl High Court (RT1) Rules, 2008, within thirty days from theocap® of
!.A

ve

o,

SLSRINT

Yours (aithiully,

oo Y el U6 00508 R\
Wi
AR
¢ ‘\ ,)\

Registidr (Judicialy & P10
Gauhatt High Comt,



FORM-D di-
Rejection Order
[Rule 4 (ji))] v
No. HC.XXXV-01/2018/ 7 ™/ RT1
Dated 17" November, 2018

Frony Sii Dhirupad Kashyap Das
Reaistrar (Judicial) &PIO
Gauhati High Court.
Gwahati - 781 001

fo S Bappa Chakraborty

Vill- Srinagar

P.O. Bihara Bazar,

Dist, - Cachar, Assam - 788817

ST Roply under RTI Act, 2005,

Pet: Your RTI application dated 25/10/2018 Registered 1D No. 216/2018
dated 31/10/2018

With teference to the above, Lhis is to inform you that the requisite fon of
Ba 19y paid through 1170, ought to have bern paid in favonr of "Regicbiar General,
Canint High Cowrt!, payable at Guwahati, matead of "Registrar (Judhdial) cum PHY

Hence, your application is rejected for not complying with Rule 9¢iin) of the
el High Court (Right to Information) Rules, 2008, The TPO so endlosed with
vorn aeplie ation, 1 returmed herewith,

vou may e submit your  application  rodlifying  the  deficiency
Ciole e g, e ca e slotus of the Gavhati Highe Court are available in public domam
At i, yboontne.goy.n/ .

Anappeal against the above order, i preferred, may be made bofore the
Pogistrar General [/ Appellale Authority, Gauhati High Court, Guwahati- 781004,
tider Section 19 of the Right to Information Act, 2005 and as per provision of Bile
Yoon e Gaubidi High ot (R T Bules, 2000, within thitly day feon the poeeipt of

[P
LRSS ! »}\'/‘

Yorirs faithiMy,

Proion WO e TR Ny 28080

’ \\ \;!
‘ MY
; Registiar ?Jndm i\nl) % PIO
- \ ." fouhati High Court,
L

. ’ /,
queth et
i
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THE GAUHATI HIGH COURT
CHHGH COURT OF ASSAM, NAGALAND, MIZORAM AMD ARUNACHAL PRADI-5H
NO.HC.XXXV - 1472018/ 7 11 /eI

Dated Guwahati, the <}/ November, 2018

Piom Sri bhrupad Kashyap Das
Registiar Qudicial) & PIO
Ganhati High Court.
Guwahati - 781001

fo Thee Memiber Secretary,
25t State egal Services Authority.
Gauhati High Court New Block Annexe,
Guwahali, Assam — 781001.

TN Requast fur inforimation under Right to Information Act,2005-1egarding.

I RTT application by Ms. Amanda Chakravarti, Bengaluru (copy enclosed), Eegd. Vide
ID.Mo. 22472018 dated 12/11//2018.

with refeionce to the above, 1 am forwarding herewith a PTT application dated
Lt s of Moo Amanda Chakravarti, received on 12/11/2018 from the Section Ofticer &
Cad e, Ministry of Law 20 dustice, Department of Justicn, Governmoent of India, New Delhi, vide
B iedter Mo, 15001/%6/2010-Tus (AUY dated  16/10/2018, for providing information ~ouuht for
Ly the applicant in guery No. 2 (a) and (b) of her application.

In casc the information sought for by the applicant does not fall under your jutisdiction,
it miny, please, further be transferred/forwarded to the Public Authority under Sestion 6(3)(1) of
fao Right to Information Act, 2005, to which the subject matter is more doschy conner terd, with
a1 inbination te the applicant and this Registry,

Yours faithfully,

Lind fn stated above o

*{:-[\ﬁl'\ '
Registral (Judl) & 10
Gauhati High Court, Gowahati
Penie Hu Ho HEXARV - 14720187 2 1195 RT1L, ated /o fas )
Capy Lo
Pl Ananda Chakravarti, 1% Floor, 308, 4" B Cross, 6" ¢ Main,  OMBR Layout,
Banaswadi, Bengoluru- 560043, you are requested to approadt the above PIe
for getling the information. "
\
a( t'/ an \
Registrar (Judh & 10
Gayhati Fhgh Couet, Cunvahad



(X% FORM 'E' A
Furm of supply of information to the applicant _
[Rule 4 (iv)] ;
No. HCOOXV  02/2018/ 57 A1 /1T
Dated 19% November, 2018
Premy G4 Diopad Kashyap Das ‘
Poegistrar (Judicial)ée PIO
tothiali High Court.
Cpabiati - 781001

too o L, Manoshi Phukan
/o Sri A Dhar
Huuse No.-6, Ground Floor,
woe-Lane No.- 9, Rajgarh Road,
Guwahati - 781003

Sab Infarmation under RTT Act.

bl Your [T application dated 22/09/2018 (Regd. 1D No. 2273/2018 dated
09/11/2018).

Pl g,

With re [epene e Lo the above, the information pertaining to younr quely i prosided

Vepesn befon

H

Pephy e guary o Photocopies of Answer Seript in respecd of yum;:olf (Iolt Mo
S paper R L IV & V) s ready to be provided as por your tegquest, You e o
pery venb of Kal 685/ (Rupnes six hundied and eighly five) only (.o, @ Ro. é:/ por shieet
f 0 dim ey Pay Order /DD, in favou of Registrar Genetal, Gaohati Higk coant
peo bl b Gaealat, an por provision of Soection 702 of the BT Ad, 2000 aned Pt
s of the Gouhali High Comt (RT1) Rules, 2008, s0 a5 Lo enable bt e send Hhe

w b nnenta s pnay also pay the amount by cash and collect the siime lrom e

el Gouhati High Conrl,

s
OZ ) \ A
e . - !
Yours fai!hln!l\qL
Mt g
Pegistrar (Judicial) & PIO
Gauhati High, Cowt, Guwalati,

¢

e )
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FORM ‘E’ 4‘”( /\‘(”}
Form of supply of information to the applicant Ry
[Rute 4 (iv)] '

No. HC.XXXV ~02/2018/ 2252/ RTI
Dated 19" November, 2018

From: Sri Dhrupad Kashyap Das :
Registrar (Judicial)& PIO
Gauhati High Court.
Guwahati - 781001

To + Mr. Khursid Alom
S/0 Askar Ali
Vill- Beltoli, P.O.- Hakama
Dist.- Dhubri, Assam - 783348

Sub:  Information under RTT Act.

Ref; Your RTT application dated 06/09/2018 (Regd. ID No. 222 /2018 déted
08/11/2018).

With reference to the above, the information pertaining to your query is provided
herein below :

Reply to guery : Photocopies of Answer Script in respect of youréelf (Roll No.
2534, paper-l, I, 11, IV & V) is ready to be provided as per your request. You are to
pay cost of Rs, 465/- (Rupees four hundred and sixty five) only (i.e. @ Rs. 5/ pet sheet
for 93 shecets), by Pay Order / DD, in favour of 'Registrar General, Gauhati High Court’,
payable at Guwahali, as per provision of Section 7(3) of the RTT Act, 26()5 anrl Rule
S()(A)(iv) of the Gauhati High Court (RTI) Rules, 2008, so as to enable us to send the
said documents. You may also pay the amount by cash and collect the same from the
RTI Cell, Gauhati High Court,

/ 4 Yours falthf}}lly,
1

A A
03// \ Regls:g/gi\dlaal) & PIO

Gauhati High Court, Guwahati.

[)EL(\M\Q,
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FORM - E
Furm of supply of information to the applicant
[Rule 4 (V)]

Mo. HCXXV =01/2018/ 22 <O RTY
Dated 297 November, 2018
From ¢ Sl Dhrupad Kashyap Das
Registrar (Judicial) & P10
Gauhati High Coutt
Guwahati-781001

To :  Ms, Elizabeth Mani
1886, 2™ Floor, 5" Main 8" Cross,
New Thippasondra,
Bangalore, Karnataka - 560075

Sub: Information under RTT Act,

Ref o Your BT Application dated 24/10/2018. Regd. Vide ID Mo, 217/7018
dated 01/11/2018.

Madam,

With refetenice to the above, the avallable information pettnining to your gquety e
provided herein below

Reply loquery No.1 o ST, SC and OBC break -up amony subotdinate courd judges

{ Al Grade-I1I) in Assam, for the year 2016 and 2017 -

cyear [ST L sCo[oomc
e |49 CEON LV
ot |oad Lo

Thete is no reservation in Grade-1 and Grade-IT of Assam Judivial Service,

Reply o guery Mo.2 ¢ Reservation aitetivn:- Among the vaoandiss o be filled np in
Srade-111 of the Assam Judicial Service, there is 1aservation for candidalns helonging Lo the
SC- 70, ST (plain)- 10% and 8T (hi) 5%.

Reply 1o gucty Mo, 3 &4 Sopueabe dala insespodd of <2l of -ubordinats anigls
I Assain, not being maintained in the Gauhati High Coint, the same could nnd bee frpibient,

Yours faith!u%iy.
R
x{r J,\,‘“

Registrar (ludicinl) # PIO
Gaubali Higly Cour L, Suveahial,



TR FORM - E (5?(/_
Form of supply of information to the applicant i
[Rule 4 (iv)]
: No. HC XXXV -04/2018/ 24 | / RT]
From i “Sti Dhrupad Kashyap Das Dated 29" November, 2018
~Rr°gistrar (Judicial) & PIO
Gauhati High Court
Guwahati- 781001

To @ SiiMohan Lal
House No. 38, Block - G
Sultan Puri
Delhi - 110086

Sub :  Information under RTT Act.

Ref :  Your RTI Application dated 31/07/2018, Regd. Vide 1D No. 218/2018
dated 01/11/2018 and No. JDJ 225/2018/12, dated 15/10/2018 of the
SPIO-Cum-Joint L.R. & Joint Secretary to the Govt. of Assam, Judicial Department.
Sir,

With refei'enée to the above, the available information pertaining to your query, is provided herein
below: |

Reply to guery No. 1 :The infurmation relates to the Government,

Peply to guery_No. 2 ;The reciuitment policy of state judicial service in Assamy is governed by
the Ansans Judicial Service Rules, 2003 (as amended np to date) . The said Prles is available in online at
public  damain like, hitp://jaassam.gov.in (you may follow the link- hip.//jaassaniaoy.in/pd{/AJS
Setvice-Rules-2003.0df ).

Reply to_guety No. 3 : Number of approved post Judges in Gauhati High Court and the
Submdmdto mrh( iary of Assam :

77 T sanclioned sl strength qu!ng?i?@r{gﬁf var‘m«y *

| Cavhat Fiigh Court Judges. 24 I

Loweér Judiciary of Assam 111 97 14
Grade-T  -District  Judge,
Addl. District Judge, etc,

Grade-II- CIM, Civil Judge,

Aslt, Session Judge, etc. 120 109 I
Grade-III-  SDIM,  IMEC, 199 144
| Munsiff, el o ) o ah

Reply to quety Ho. 4 &5 1 All recruitment advertisement, are uploaded in official portal of the

Cothall High Court- hit; [jghcunlme dov,in ax and when the maditment process in initiaterd (pleasn

follow the link- hitp://uhconhine.gov.in/notice.hitml ).

Yours faithfu)}%

Rogbtragfﬂ/ l(i(ﬂ cial) & P10
Gauhati High Cowit, Guwahati. 2
L HIAn Lo, Huwanal ”%}’}L ,4,\\,\

Memo Mo, HE XXv-0472018/_2 L= 2. JRTI dated 29/11/2018

Copy Lo ; The SPIO-Cum-Joint L.R. &Jt. Secretary to the Govt, of Assam, Jydicial Department, Dispur,

Guwahati- 781006, for infermation. This is in response to his letter No. J Pf!// JO17-ESTT-JUDT-

Judicial/26 dated 05/10/2018 P \\ %
' Registrar (m & PIO

fl(z%.{, . Gauhati High Court, Gawahati Y
’{i{.~ N 'x‘\\qx\ LAY
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Form of supply of infornation to the applicant
[Rule 4 (iv})]
No, HCO0N 04420887 293 /0T
Daterd 0" Movember, 2018
From : Sii Dhrupad Kashyap Das
Registrar (Judicial) & P1O
Gauhati High Coutt
Guwahati-781001

To :  SriSudhanshu Sharma
C/o Om Prakash Sharma.
9/5, Bund Ruad, Allenganj
Allahabad - 211002

Sub o Information under RTI Act.

Ref o Your RTT Application daled 21/08/2018, Regd. Vide 1D No. 220/2018 dalsd
02711772018 and Letter No. LR0L1/96/2016-Jus (A dated 13/10/2014
of the Saction Officer & CAPLO, Ministty of Law & Jistice (oparhiment of hstice),
Governiment of India,

Gir,

With reference to the above, the available information portaiping to your query, Is provided
herein below:

Reply to query No. L The information sought for relates to the Suprerne Comnt OF Tidia,

Reply to query No. 2 @ Please note lhat rendering of “opinion” dan nol falt und=1 the parviow of
RTT Act.

Reply_to guery Ho. 3 : The information relates to the Supreme Conrt of Tndia. Howewer,
procedure followed in the Gauhati High Comrt is governnd by the Gadhati High Coud (000 Poles, 2010,
A copy of the said Rules is enclosed,

Peply o gquay No, 4.5 No, thete s no pending PLIL Before Ly Ghohoti High Coml one the
subjects mentioned hy you.

Youwns faithiully, .-~
Rt

e - as stated gAY
t 3
i

¢
. M \
Rug!,f:tmr'{. udivi.ﬂ) & P10
Gauhati_igh Court, Guwahati,
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